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e S.DGumbade
residing at I«3.F.
Staff GQuarter NO.E-45,
Nasik Road.

2. KeGoShinde
resicing at Jemuna
Sangam Housing Society,
Jail Road, Flat No. 9,
Nasik Road,

3. SeGeTalekar
residing at Vir-Savarkar Nagar
Jail Road, Nasik Road.

4, RoRoLilkC
residing at I.S.F.3taff
Querter F=6, Nasik Road,

5. U.DeVasave
residing at I.S.P.3taff
Quarter, F=-44, Nasik Road,

6. TOMOAdke
residing at Ganesh Nagar,
Dasak, Nasik Road.

7. ReBoVyauahare
residing at "Yashoda"
Nisargadath Nagar, Jagtep
Mala, Behind Bytco College,
Nasik Road,

8. SeKe.Kanade

residing at Akash Darhsan
Housing Society, Pakhal Rd,
Nagaji Hospital Near,Nasik.

g, VeMsKamble
residing at I.S.P.Staff
Quarter No, F=3,Nasik Road.

10.5+.B.Fandharkar
residing at 1, Dhiraj Housing
Society, Jail Road, Nesik Roead.

11.A.A.Tart.
residing at 9 Shubham
Karoti, Mayur Society,
Canel éoad, Jail Road,
Nasik Road,
12.R-3.Avhad
residing at *Nandadeep'

Sahadri Housing Society,
Jail Road, Nasik Road.

13. K.P.Gaikuad

residing at I1.S.P.Steff
Quartsr, D=-10, Nasik Road.

14. BoNoGhOdke )
residing st 7,Pnagh=f

Society,Chice Mala,Nadik to028.



15,

164

174

i8.

o
av)
»e

AOM.Pauar

residing at Near Shiveji
Nagar Bus Stop, Jeil Rd,
Nasik Road,. -

OD.M.Ghadge

residing at Upnagar -
Block No.4, Room No, 10
Nasik=€

90003019 ) .
reciding at 10 Bhiaguati
Hsg, Socy.Asha ﬁagar,
Behipnd Hotel Pavan,
Nasic Road,

SOMoBalak

residing at 4236
Behind.Kala Ram e%ple,v,
Garge Wada,Fanchavati,

’ NaSiko
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S.G.Datta

residing at Suryashakti
Blidg, Behind Bytco College,
Chavan Mala, Nadik Road,

P.GoDharmachikeri

residing at ‘'Duruankar’

2/R, Jai Durga Housing Socy.
Jagtap Mala, Nasik Road,

S'Y.3qchak

residing at Sadguru Nagar,
Bghind Narhari Nagar,
Nagik Ropad,
moSQLOkhandc ) : ,
residing at Or Ambedkar Nagar,
Nasik. 6

UOKOAVad

residing at Mehatma
Gandhi Hsg,Secy.
Shikare Wadi, Nasik Rd,

V.S.Gaidhani
residing at 1723, Somuar
Peth, Gulelwadi,Nasik.

P.KeKadam T
residing at Lel Banglow
Staff Quarter, Room No. 3,

Nehru Nagar, Nasik Roed,

Y.R.Ghoder ao ,
residing at Flat Ne. 5,
Imashut Appartments,
Nehru Nagar, Nasike.

Bhirubhai Sindhav

residing at D-16,15P
Estate, Nasik Road,

Govin@ Krishna ‘

residing at Fiast No. 12
Sanjevans Apartment,
Pendharkar Colony, Sa1y Rd,
Nasik Road, -
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KerAntony
residing at Staff Quarter
No.F=18, ISP Estate,Nasik Rd,

Hoshiar Singh,

residing at Jyot Niwas,
Jachakmala, Jai Bhauwani Rd,
Nasik Road,

SoN.Gajbe .
fesiding at Typeelll
Quarter No., 1609,

Nehru Nagar, Nasik Rd.

R.K.adikary

residing at Type=TI1I
Quarter No, 1622,
Nehrunagar, Nasik Rd,

SeGsPagare

reeiding at Type=E=17,

ISP Staff Quarters,

Nasik Road. cee
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Madhav Chandrabhan Vidhate

residing at HeNo.186<R,Vidhate
Lane, Trambak Road, Satpur

NaSiko )
Shekhar Sharadchandra Koranns
rasiding at Flat No, 11,

Prasad Bhavan, Brshmagiri Hsg.3ecy.
Jail Road, Nasik Rd.

Ravindra Gopinath Patil
residing at 612 fFlat No, 11,
2nd floor, Raviuar Peth, Nasik

SunilKumar Kewalchand Rameteke
residing at Type 'C' Quarter 8o,
1227, Nehru Nagar, Nasik Rd,

Vishnuprasad Mohanlal Raikuar
regsiding at Type III, QuarterNo,

1614 Neuw Nehru Nagar, Nasik Rd,
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Krishna Kumar Yadav :
residing at 5, Devsmruti Socy,
Anand Nagar, Jagtap Mala,
Nasik Road,

Advocate Shri Ge.Ke.Masand

V/s.

Uniocn of Indis

through the Secretary in ths
Ministry of Finance, North Block,
New Delhi, :

General Manager

Currency Note Press,
Nasik Road, Nasik,

Advocate Shri J.FDeodhar

Central Govt,Standing Counsel

Rpplicants in OA,
No .29/96

coe Appliéants in
DA .NO. 202/96

ese Respondents
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(Pers Shri P.P.Srivastava, Member (A)

The Three OAs. 1444/95, 29/96, 202/96
have a common question of lau to be decided and
therefcre have been heard together and a common
order is being passed, Although, the individual
detzils of the applicante may differ concerning
their designation etcs, the common question reised
in all the thres‘ﬁAs. is concerned uith payment of
overtime allouwance to the applicants, The key
issue to be decided in thess casesis whether the
overtime would be payahlé to the épplicaanUithout
restricting the sams to the basic peay of the
employees, In this connection, the issue ues

alrsady decidsd by thiz Tribunal in OR.NO, 63/95

hy their order dated 18.,12,1995. It is alsc brought

cut that the judgement of the Tribunal has been

upheld by the Supramelcourt. In view of the poeition

brought out above, and since the present ORs, are

also coversd by the judgement alreadypassed, I have

nc hesitation in}allouing the OAs, and pass the

following orderi-

OA .NOs,1444/95, 25/96, 202/96 are
allowed, The respondents ere directed to
make payment of the overtime allocwance to
the applicanté at double the rete whenever
they perform duties in excess of 48 hours

per week in accordance with the provisions

of Scction 59(1) of the Factories Act, withe
out restricting the saeme either to basic pay

€e 5/‘

L



;e e ek

L

of employaes concerned or otheruise,

The respondents are alsc directed to
paywariearéko§“o§éftime'tﬁ.thé applicants
if they have performed the svertime during
the period 6? three years preceding

the filing of the OAs, The respondents
are at liberty to adjust any honorarium
paid to the applicante during the said

periods There will be no order as to

coste,
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(P.P.SRIVASTAVA)
MEMBER (A)




